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(c) whether the rules for adopting a child in India are 
different from that of foreigners;

(d) it so, the reasons therefor;

(e) whether the Government propose to bring in a 
uniform adoption Act;

(f) if so, the time by which it is likely to be brought; and

(g) if not, the reasons therefor ?

THE MINISTER OF WELFARE (SHRI BALWANT 
SINGH RAMOOWALIA) : (a) No Sir.

(b) Various clauses of the final Act of Hague Convention 
held at Hague on 10-29th May, 1993 are being examined 
in this Ministry in consultation with other concerned 
Departments, before a final decision is taken on the Act.

(c) and (d) At present in India children can be taken in 
adoption under two different Acts. Hindus, whether residing 
in India or abroad, can adopt a child under the Hindu 
Adoption and Maintenance Act (HAMA), 1956 whereas 
persons belonging to other religions such as Christian. 
Muslims, Parsees, Jews etc., whether Indian citizens or 
foreign citizens, can take a child under guardianship under 
Guardian and Wards Act, 1890.

However, in the case of Inter-country adoption of 
orphaned and destitute children, Ministry ot Welfare, 
Government of India has issued Revised Guidelines dated 
the 29th May. 1995 laying down the procedures and 
guidelines to be followed for such adoptions.

The reason for a different set of rules for inter-country 
adoption as prescribed in the Revised Guidelines is that it 
provides a number of safeguards and procedures which 
have to be followed by all concerned agencies which include 
the State Government, Placement Agencies, foreign 
agencies, foreign adoptive parents, Ministry of Welfare, 
(CARA) etc. in order to protect the interests of the children 
who are sent abroad for adoption purposes.

(e) and (f) No Sir.

(g) The Adoption of Children Bill to provide for a Uniform 
Law on Adoption applicable to all communities was 
introduced in Parliament in the year 1972 and also in the 
year 1980 but in view of vehement opposition from the 
Muslim and Parsi communities respectively the proposals 
were dropped. At present there is no proposal to make a 
Uniform Law on Adoption under consideration of the 
Government of India.

Reimbursement of Transport Cost on Sugar

1631. SHRI SATYAJITSINH DULIPSINH GAEKWAD : 
Will the Minister of FOOD be pleased to state :

(a) whether in the matter of distribution of levy sugar 
only railway-freight from the nearest railway station to the 
place of business of sugar nominee is allowed to be 
reimbursed;

(b) if so, whether representations have been received 
from the sugar nominee associations and from the 
Government of Gujarat to allow reimbursement of the actual 
minimum cost of transport especially in respect of outlets of 
the far away and unconnected places with the Railway;

(c ) whether similar representations have been received 
from the other States as well; and

(d) if so, the response of the Government thereto ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL 
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV): (a) 
to (d) Till 1.4.1996 the transportation charges were 
reimburseable either on the basis of (a) actual railway freight 
or (b) actual transportation charges by road at the rate 
approved by the State Govt, limited to the rate of 
transportation charges approved by the FCI for transporting 
foodgrains in that State. Where the FCI’s rates are not 
available, the State Govts, rates be allowed limited to the 
actual railway freight. Where FCI’s rates and rail head is 
not there, State Govt, rates may be allowed.

Government received a series of representations from 
different State Govts, including from Govt, of Gujarat to 
allow reimbursement of the actual minimum cost of transport. 
Considering their problems, it was decided to revise the 
guidelines for transportation charges w.e.f. 1.4.1996.

Now the transportation charges are payable on a flat 
rate for each State to be fixed on the basis of audited 
figures of expenditure incurred for previous years duly 
approved by the State Government concerned.

Industrialisation Activities in Thane

1632. SHRI RAM NAIK :
SHRI CHINTAMAN WANAGA :

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state:

(a) whether attention of the Government has been drawn 
to the bandh of industries, commercial establishments and 
public transport on January, 25th in the six talukas of Thane 
district in Maharasthra to protest against the Centre s 
notification of 1991 which banned all industrialisation 
activities in the 25 kms. periphery zone of Dahanu Taluka 
in Thane district;

(b) if so, whether the Government are aware of the 
various public places to revoke the ban;

(c) if so, whether there is any proposal to reconsider 
the protested notification;

(d) if so, the details thereof;

(e) whether peripheral area of 25 kms. around Dahanu 
Tehsil also covers adjoining State of Gujarat and Union 
Territory of Dadra & Nagar Haveli; and

(f) if so, their reaction in this regard ?
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THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (PROF. SAIFUDDIN 
SOZ): (a) to (f) The matter related to the Dahanu 
Notification of June, 1991 issued under Environment 
(Protection) Act, 1986 is presently under consideration 
of the Ministry in consultation with Maharasthra State 
Government.

Economic Package for North Eastern States

1633. SHRI SONTOSH MOHAN DEV : Will the Minister 
of HOME AFFAIRS be pleased to state :

(a) whether the Prime Minister during his visit to North 
Eastern States had promised an action plan for the 
development of these States;

(b) whether the same has been implemented;

(c) if not, the reasons therefor; and

(d) the time by which the action plan is likely to be fully 
implemented ?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD. MAOBOOL DAR) : (a) to
(d) The Prime Minister at the end of his visit to the North 
Eastern States had made a Statement on 27.10.96 at 
Guwahati regarding New Initiatives for the North Eastern 
Region.

The impiementaton of this has commenced and is 
expected to be implemented by the end of the 9th Five 
Year Plan.

Group Insurance Scheme for Fishermen
1634. SHRI B.K. GADHVI :

SHRI P.S. GADHAVI :

Will the Minister of AGRICULTURE be pleased to 
state:

(a) whether any Group Insurance Scheme has been 
introduced for the fishermen living in coastal areas of the 
country;

(b) if so, the details thereof;

(c) whether about 40,000 Fishermen in coastal areas 
of Gujarat are entitled to be enrolled as members under the 
Scheme;

(d) if so, whether about 10,000 fishermen have not 
been enrolled by the authorities and the Government of 
Gujarat had taken up this issue with the Union 
Government;

(e) if so, the reasons therefor and the time by which all 
the eligible fishermen are likely to be covered under the 
scheme; and

(f) if not, the manner in which the Government propose 
to cover the remaining fishermen under the scheme ?

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) and
(b) A centrally sponsored scheme for providing insurance 
cover to fishermen has been in operation since 1982-83 
The scheme is, at present, applicable both to marine & 
inland fishermen who are licensed or registered as active 
fishermen with the State/UT Government. From March 
97 the insurance cover under the scheme will 
be enhanced from Rs. 25,000/- to Rs. 35,000/- against 
death or permanent disability and from Rs. 12,500/* to 
Rs. 17,500/- against partial disability.

(c) Yes, Sir.

(d) and (e) During 1995-96, the insurance coverage 
was extended to 37,838 eligible fishermen belonging to the 
State of Gujarat. During 1996-97, however, Central 
assistance to provide insurance cover to all the 40,000 
eligible fishermen has already been released.

(f) Does not arise.

[T ra n s la tio n ]

Production of Fertilizers in Bihar

1 6 3 5 . S H R I  R .L .P .  V E R M A  :  W ill  th e  M in is te r  of 
C H E M IC A L S  A N D  F E R T IL IZ E R S  b e  p ie a s e d  to s ta te

(a )  th e  n u m b e r  o f fe r tiliz e r  p ro d u c tio n  u n its  in  B ih ar, the 

to ta l p ro d u c tio n  a n d  d e m a n d  o f  th e  fe r tiliz e rs  in  th e  S ta te  
fo r  th e  la s t th re e  years;

(b )  w h e th e r  th e  Government propose to set up any 
fertilizer production unit in the south of Bihar;

(c) if so, the time by which H would be set up; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA) :
(a) Information regarding the production of major fertilizer 
units in Bihar and demand/consumption of fertilizers in the 
State is given below :

N a m e  of th e  C o m p a n y / 

P la n t

P ro d u ct

19 9 3 * 9 4

P ro d u ct io n

1 9 9 4 -9 5 19 9 5 * 9 6

H F C — B a r a u n i U r e a 2 2 .0 6 7 .0 5 6 .1

F C I — S in d r i U re a 2 4 3 .9 2 9 8 .4 2 2 4 .7

P P C L — A m jn o rt S S P 1 2 8 .6 1 7 1 . 2 1 8 1 . 2

S A I L - B o k a r o A m m o n iu m

S u lp h a te

2 3 .6 2 2 . 7 2 2 . 7


